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MADHYA PRADESH BILL
No. 32 or 2011.

THE MADHYA PRADESH LLOK SEWAON KE PRADAN KI GUARANTEE (DWITIYA
SANSHODHAN) VIDHEYAK, 2011

A Bill further to amend the Madhya Pradesh Lok Sewaon Ke Pradan Ki Guarantee Adhiniyam, 2010.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic
of India as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Lok Sewaon Ke Pradan Ki Guarantee
(Dwitiya Sanshodhan) Adhiniyam, 2011.
é“‘e‘;‘t‘;;‘:;“e“‘ of 2. In Section 5 of the Madhya Pradesh Lok Sewaon Ke Pradan Ki Guarantee Adhiniyam,

2010. (No. 24 of 2010), (hereinafter referred to as the principal Act), for sub-section (1), the
following sub-section shall be substituted, namely:—

“(1) The application for obtaining the notified service shall be submitted to the
designated officer or to his subordinate so authorized or to such other person as
may be authorized by the State Government to receive the application. Such
application shall be duly acknowledged. Stipulated time limit shall start from the
date of submission of such application.".

Amendment of 3. In Section 6 of the principal Act,—
Section 6.
@) in sub-section (1), in the proviso, for full stop, the colon shall be substituted and
thereafter the following proviso shall be inserted namely;—

"Provided further that the first appeal officer may on his own motion call for the record
of an application submitted under sub-section (1) of Section 5, which has been
rejected or has been pending beyond stipulated time limit and pass such order
as may be deemed appropriate.”;

(i1) in sub-section (3), in the proviso, for full stop, the colon shall be substituted and
thereafter the following proviso shall be inserted, namely:—

"Provided further that the second appellate authority may on his own motion call for
the record of an appeal filed under sub-section (1), which has been rejected
or has been pending beyond stipulated time limit before the first appeal officer
and pass such order as may be deemed appropriate.”.

STATEMENT OF OBJECTS AND REASONS

It has been decided that suitable amendments be made in the Madhya Pradesh Lok Sewaon Ke Pradan Ki
Guarantee Adhiniyam, 2010 (No. 24 of 2010) in order to make the service delivery more effective and to ensure
that the designated officer and first appeal officer perform their duties responsibly.

2. Hence this Bill.

BHOPAL.: BRIJENDRA PRATAP SINGH
Dated the 18th November, 2011 Member-In-Charge.
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